
Re: MoUOIl NOVEMBER U, 1960 88 

[Shri A. M. Tariq] 
under rule 223 of the Rules of Proce-
dure requesting you to allow me to 
bring a motion of privilege against 
the printer, publisher, editor and cor-
respondent of the world-famous Ame-
rican magazine. 'Time' In its issue 
dated the 26th September, 1960, it says 
like this. 

Mr. Speaker: I am not allowing 
him to raise the matter now. I have 
not yet given my consent. 1 said that 
I would loo~ into this matter. I have 
not yet had time to look into all the 
correspondence that has passed bet-
ween the' hon. Member and person 
eoncernea.- I shall consider them. 
Tomorrow Qr the day after, I shall 
inform him as to what further steps 
can be taken in this matter. Now, 
let us proceed with the business. 
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Mr. Speaker: On previous occasions, 
when serious 1I.00ds occurred in some 
parts of the country, on the request of 
hon. Members, the hon. Minister made 
a statement and further clari1l.cations 
were also made and facts in possession 
of the hon. Members were given to 
the Minister. I have received some 
Calling Attention notices regarding 
lI.oods in Madras which prevented some 
of us from coming by our Railways. 
Now, unfortunately, there are famines 
in some parts and 1I.00ds in other parts 
in Our country. The hon. Minister 
may look into this matter and after 
getting sufficient information may 
place it before the House indicating 
what steps have been taken by the 
Centre to supplement the steps taken 
by the States. People who come here 
!'rQlIl various parts would like to know 
and have some information regarding 
this matter.... (InteTTUptions). 

An Boa. MlIIIlber: We cannot set 
right the Chief Minister there. 

Mr. Speaker: Order, order. We are 
going into extraneous matters. It 
seems the hon. Members are not 
anxious about flood relief but want to 
settle as to w'ho ought to be the Chief 
Minister of some State .... (InteM'Up-
tWns) . 

An BOIL Member: We are not in-
terested in that • 

Mr. Speaker: That cannot be done 
her ........ (InteTTUptioTU). Very 
well. I request the hon. Minis-
ter here to make a statement in the 
House within two or three days re-
garding he flood situation in various 
places, pIIlrticularly with resp~t to 
Uttar Pradesh. I have also &o! a 
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paper here referring to the relief 
measures that have been adopted in 
l\ladras. Let him make a statement 
at his earliest convenience. 
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Mr. Speaker: Order. order. They 

are referring to one other adjourn-
ment motion which they have tabled. 
Some han. Members have tabled an 
adjournment motion saying that 
there is a break-down at the Cons-
titution in Uttar Pradesh and that 
this House must have an opportunity 
to discuss that matter. I disallowed 
that motion. I did not want to be 
yery harsh on the first day and, 
therefore, I allowed the hon. Member 
concerned to get up and refer to it. 
How can I look into this matter here. 
They have to settle that matter there 
and they are trying to settle it. I am 
aure every hon. Member of this House 
will agree that this is not a matter 
which can be taken up at this stage. 
It there is nobody at all-it one Minis-
ter resigns and no other Minister 
comes in-then we will consider whe-
ther it is necessary. 

The Prime ~ &Dd MbaIster of 
BderDaI Mairs (Shrl lawaharJal 
Nehru): No such question arises. It 
is all fantasy. 
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Mr. Speaker: I agree that there is 
absolutely no question at our discus-
sing the question of ministers, the res-
POnsibilities of ministers or the resig-
nation of ministers in Uttar Pradesh. 
There is a duly constituted: govem-
m~lI:t Which is in charge of the ad-
mUllstration in that State. It there is 
any break-down then we shall see. I, 
therefore, disallOWed that motion. 

the Table 
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8hri BaJeadra 8iqh (Chapra): 
When the Prime Minister takes inte-
rest in Congo Why should he not take 
interest in Uttar Pradesh? 

Mr. Speaker: Order, order. We 
shall proceed with our business. 

IU! lin. 

PAPERS LAID ON THE TABLE 

WBlTI: PAPER OK INDIA-CBIKA 
RBLATIOKS 

Tbe Prime Minister and MinIster of 
ExterDal Mairs (Shri lawaharJal 
Nehru): I beg to lay on the Table a 
copy of White Paper No. IV contain-
ing Notes, Memoranda and Letters 
exchanged between the Governmenta 
of India and China between March, 
1960 and November, 1960. [Placed '" 
Library. See No. LT-2395/60.) 

NOTIFICATIOK lBStlED tllfDER RilQUISI-
TIOKINC AND ACQUISrrIOK OJ' IMMOV-

ABLE PRoPERTY ACT 

The MinIli&er of Works, Boasin&' and 
Supply (Shrl K. C. Reddy): I beg to 
lay on the Table a copy of Notification 
No. S.O. 2505, dBIied the 15th October, 
1960, under sub-section (2) of Section 
17 of. the Requisitioning and Acquisi-
tion of Immovable Property Act, 1952. 
[Placed in Libra"" See No. LT-
2396/60.] 

RllGIsTRATIOK 01' J!:LEcToRS RULIS 

The MbUaCIer 01 Law (Shrl A. J[. 
SeD): I beg to lay on the Table a copy 
of the Registration of Electors Rules, 
1960 published in Notification No. S.O. 
2750, da~ the 11th November, 1960, 
under sub-section (3) of Section 28 of 
the Representation of the People Act, 
1950. [Placed", Libra",. See No. LT-
2397/60.] 




